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Act 2 of 2009

Keyword(s):
Examination Centre, Examinee, Public Examination, Unfair Means

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
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C}H{ATI'ISGARH ACT
(No.2 of 2009) -

CHHATTISGARH PUBL[C EXAMINATION (PREVEN’I'ION OF JUNFAIR MEANS) ACT, 2008

An Actto prevent the leakage of: qnesunn papers and use uf unfarr means m a pubhc exnnnnauon and !
to provlde for matter counecteﬁ thereﬁith andincidental thereto L T

Be it euacled by the Chhatusgarh Stare Leg:slamre in the ﬁﬁy—nmth ymr of Repubhc uf.lndla.

L (1) . This Act ma.y be calledthc Chhaﬂ:lsgarh Publlc Exammuan (Prevenhon of - 'Short file; utent
unﬂur means) Al:t, 2008 T gL - aod cbmmcnccmcnt.

(2)-  Itextends to the. whole of the State of Chhattlsgarh

‘(3) N ¢ shall core mtofomc fcom the dateof its pubh(atlon-m'the “Oﬁicla[Gazeue"

et P .
‘-f."' PR - - -

Definltions.

VT E . _-‘-‘.-'I' et T

2. In t}ns Act. unltss the context oﬂlermse requnes:— .

S ) EmmanonOen “meansany m:iﬁtunonorpart&l&'bofdranybﬁ:c,rplace
X . fixed for::the holdmg ofa publlc examnwtlon andmcludeﬁ theclit:.m ptenusas
S attathedthen:to R s DU
K o ® Exammee mams g pgrson who has beengrantedpcnmssmntoappea.rm
T a publlc exammnhonnndmcludes apﬁsan auﬂwnzedtoactas scn’bc onhls

o mn _.“(c) s "Pubthxarmnanon meam:m mmﬁ:manspeclﬂedmlﬂ:eschedlﬂe cﬁnducted oo : :
. o ﬁgmawmgqgmmgofw&gﬁdlplom ‘certificite orary other . - o
' acadermcdlsmdwnmapersonwholslawﬁﬂlydecfm'edtohavebeenmﬁllﬂt o oo

Nsuchve&tanﬁmum, AR S e .

B IR AR _(d) ...... Unﬁm"fnmﬂs" mn&lahontodnexammee ﬂftule a:tswumgqheshons ina publlc

) ! ' - emmanonmmns the unguthorized belp from any petSon [directly or indirectly
Co i orﬁ'omanymaienalmmm,rworded, copied or printed, in any form whatso™.

evur,of {hb usc ‘bf’ any unautﬁdnzed to!ephéne, \melés ar%]ectromc or other

” Il’rolllblﬂon of the.
i ue L of lulfalr neans.

', ﬁ- . L \‘l""f’kf' ¥ “\.JL-.;S".";II“L‘ RN o AR N C .

. : +No Mohfwho‘i&nm Iayrﬁﬂly au:hcnzzd or- pcrm:t:cd by‘Umiﬂ:.on.zéﬂ, Viftueofhis  Possldaand

. dmmc 50 to-do shall befora thie time fixed for. distribution of question pape:sto éxaminees ata~ disclosure of
,pubhc cxammanon- " ) _ . quéstion paper.

I

T (a) : ,procm'e ora!tcmptr.opmun or possmssuch quesnon paper oranypomonor
o -_acopyﬂlereqfqor : : A

L ®) etther . give m‘ly mfommnou, Bor promise to give such information to any .
! TR .persot, fotwhlchheﬂasknowledgcorreasontobelmve,tlwt, such information

is related to or in reférence to or proficientto such question paper.

1 5. No person, who igentrusted mr.h any work pertaining to publi¢ examination shall except  Problbition to give
where he is permitted by virtue of his dutiés 5o to do, directly or indirectly divalge or attempt to '“fr'io":‘“‘::- "i ;‘::'
divulge or make kmown to any other person any information or part thereof which has come to his zmln-ﬁoi work
knowledge by virtue of the work entrusted to him. .  lsbanded over




-y

’

o

174) Sty g it 175 0

Proliibltion on entry ~ 6. No person. who'isnot entmstcd with any work pertaining to public examination, or who

inte an Examinatios . js.not an examinee shall during the continuance of public examination inter into an examination

Ceatre. " centre or having entered into such centre remain there or provide any help or asslsiaﬂce to ap
examm&e mmSmglmﬁin'mEﬂnsdn Ehewblxc eirnmnimtm ‘ }

No person opthe . 7., No. petson,, whb1s on ﬂlemangement-omnﬁe 'Slaﬂ’ of an‘institution whlchls bemg used

 masagement ete. fof the holding of a public-examination, or-whosls éritttisted With: al‘ofworkiieﬁﬂmmg to public

) t
:,:’,Ln.“:': 0 "_ cxanunanon, shall pro\nde any help or‘assmnce m an exammee in- usmg unfau means in pubhc
No '.gl‘i_l;_t:p_th;;r_ than 3;; No pcrso:n.«shaﬂ uscvormuse to be used a.nyplabe, olher than the exammatlon centre, for -

eiaplnation centre:. wposcsof hn]dm of public exmnmauon
shall beused for ;_EP 8 OLP: L

. public examlnation. o S 25 : e T ap siae
RS S R T

L " Lo, }1 )"r

unfair means. émns of Secnon-S shall bc pum.shcd with fine wmch may exterid 1o five thousand rupees

R SN I H s --.,.:,-15}:_., R

. Penalty for leakage: - .m', . Whopvc{, cgn,tmveng or pnmpts tosgx;u;ggpne pfﬂbgtsdlﬂ mnmvennon df the.prmn—

Peaalty for weof 9.-ch 1w Whosver, connaw;aesm.aﬂempts to.conuavcne‘or abbts the contravcnuon oft thc provi-

s;onsof section4,or section:S, or sertion-G or ‘section:7. oirsection-8;shall be pimished with impr- - -

T sonment ‘of elﬂler dm-xphon for a term which inay extend to.one-year or. with fine wh;ch may
extend to twenty five thousand’ mpees or w:th both. . .

.-‘-1

 Penalty for Dl'l'cuce P Whoegerﬂco:}gm&an gﬁenqe pumshqblt; mdq a@smon 9 or sbchon lD ha\nng miade -
il preparation to prepantuon for causmg dealh of any person or causmg hmt to any person m:asmulung any person * -
fause hurt et ~orfor wrongfu]ly restrainini any person or for putung any persgn in fear of death orburtor essault. -
" or wrongful resirain shal] be:punished aith imptisonientef either. dsseriptida’ for 4 term whlch o
mayjextend.lo ﬁ\cq yearsogrwnth ﬁnawh(c niay extondito fifty: l.housandcrupeﬁ or with Bmh
e o B g Ao e P P AL
7 -Procedore. T 12 ' (l) An oﬂ'enoe pumshable under sectmn 9 shall/be; mgmmble Imd ballable

(2),«1.; 'imﬁn.ggﬁ‘enc& Pumshahlqvlwdqr, §emen LG 9rilusblill he ’cognmb”le aid non-

rl?.'g'i!_.ab oo "“‘. o ‘.I.:..,'_

\.n'l-\.

: ,»ﬂ(a) ;;A!l. oﬁeuqes p!p_:ushable, u,g;]ggﬂus ﬁct@h@llbedlied smnmanly by 2 Judlcml, '

aglsn'ale nf the ﬁrst class and the pmqunspfsub&mcﬁm(l) of Section 262,

s oal e Sec-tmn 263; Section” 2648ndSechon265 of the Code of Criminal Procedure;
TR -R'EH-K;HE‘@" .\ : 2 c] : ﬁmm_m'mml-ﬂmm* Aot i
t nm:s-:nw."’.rlt ) R

SRR

. Prou-cuau afsction - 13, No stut,vrosecutmn or mher legal proowdmg shall he agnmst the State Govermnem or
takep i good f-iﬂ'f_ any persqn for;anyfhing; whmh |smgoo¢ fiith d_anq :or.mtended 1o:be ﬂone undes, this 'Act or the -

f R . rulps madc thar:t-.unqlcnh ..... ST R - E AN e
R T o wCERE Y, ,-'.'-"". :;'

Power to smend - 14, The State Govemment rnay by nonﬁcannn, mclude in the Schedule any orher exdmina-

St‘htdu‘i_t- . tion.jn respect of which it considers, necessary. to,applythé pravisions of this. Act and upon the

pubhcatlon of such notification in-the Gazette the Schedule shall‘bedemed to be arnended ac- .

cordingly.

N A2 e

Power to make - 15 (D ... The Stéie Goyemmpm may by nouﬁcarwn makemlw forcmymgout the

Rl_ll“' L -PUI'POSQOfﬂUS Act- ST s DRIV Lo "---"

I ~...{3 . Every rule made under this act, shall as soon as possnble be laid oo {he table Of
. - the Legislative Alssembly. - , - :
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SCHEDULE
[ See Secuon 2{Q)]

1. Examination conducted by Chhattisgarh Secondary Educauon Board ender Chhattisparh Secondary Educa—
tion Act, 1965 High School/Higher Secondary/ Professional Higher Secondary/D. Ed. (Fus: and Second Year)/ Di-
p]oma in Physncal Trammg] and exammauon conducted by other Board )
LY
2. Any cxa.mmatmn conducted by any Umversﬂy or &ny other councll or company estabhshed b)f ar under any
o Act of Chhatnsgarh -

mewmeﬁmmm &=l TEoTed, TS & gfis am Wi —2009.





